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central tribunal principal bench
1) Mn . H5 9/99

IJ TH

2) n n.Nn.160 5/ 99_
.. I.K- fho 5''^' day of February, 2000.New Delhi: this t he ^ oay

HON'BLE nR.S.R.AaiGE,VICE WaIH<1aN(a)
HON'SLE fIR.KULDIP SINGH, WEPI8ER(3)

Ghasitua Rafn,
s/o Ran Ishuar Dass,

r/o a-03, shashl Gard«i, .... ft,piicanW
Delhi

(By Adaocata: 9irl APia Suhrauardy).
\/arsus

1, Union of Indiap
through its

General n^nr^er.
Northern Rail ay»
Baroda House,
N BU ®lhi<,

2. The Deputy. Ointroll er of Stores,
Northern R-giluay,
Dag adhri_ IPrk^op,
Dagadhari ,
Hary ana«

3. The Assistant ODhtroller of Stores,
Northern Railway,

Dag adhri^ ijd rkshop,
Dagadhari,

H ary ana.

4. The Inquiry Officer/
Og:uty Store Kesper-II,
(^0 Deputy QDntroller of Stores,
Dagadhri lib rk shop,
Dagadhri. ....Respondents,

(By ftduo cate: ^ ri R.L ..Ch auan).

0 RDER

m N «BL C n R. 5. R. .a Ol G F« ̂  OF Q-l Al Fyi flN ( a) .

Both, these OAs are disposed of by this

ODtnmon order.
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2. In OA Noo 359/99^pli cant impugns tl

charge sheet dated 23,9. 98, and the order dated
I  ■ ■

2,2,99 appointing the Inquiry Officer /Board of

Inquiry,'

3, In OA No, 1605/99 applicaft challenges the

Disciplinary Autho ri ty ' s o rder dated 15.6,99 renoving

applicant from serv/i ce p Ursuan t to the inquiry

conducted on the basis of the aforesaid charge sheet

dated 23. 9 . 98.,

4, The aforesaid o rder dated 15, 6, 99 itself

states that rppli caht can fil-e an -app ekl against the

s^e within 45 days of its receipt under Rule 18 Railway

-  SeruantsC D& A ) Rules, but there is nothing to

establish that applicant has exhausted his statutory

renedy of filing an appeal. Indeed respondents in

their reply besides taking the plea of territorial

jurisdiction ha^/e stated that applicant has

approached the Tribunal without exhausting the

statutory renedy av/ailabls to him and filing an

appeal, and hence thi s 0 a is premature at this stage.

V- 5, There is merit in these submissions of

respondents and applicant must first exhaust the statutory

renedy available to him, before approaching the

Tribunal,'

5. Under the ciTfcurn.st^ ce, bo thl 0 As 'are 3i spo sed

o,.f ; as b eing prien atbre, "wi th the direction that if

applicant files an appeal against the disciplinary

authority's order dated 15,6,99 addressed to the

appellate authority within 8 useks from today, the



- 3 -

the appgllate authority shall not reject the s^e

only on theg round that the ssme is hit by limitation

under Rule 18 Railway Servants( 0& a) Rules# No

CD sts#

7. Let a oopy of this order be placed in each

Oa case record.

( KULDIP SINGH )
!*1EP1BER(3)

,  /-
(. S. R. ADIGeO '

\yiCE chairman (a)
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